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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL ; HYDERABAD BENCH

0.ANO, 357/92
BETWEEN ;

1, S.Subramanyam

24 G.Duxwa5qlu

3. C.V.Naidu

4, P,R.Naidu-

5.Y .K.Rams - Murthy

6. B.Yellappa

7. N.V.Raghavachari

8, P.Harinath

9, K.Balakrishna Reddy
10,
11,
12,
13.
14,
15,
16,
17 ;.
i8.
1,
20,

S .Balasubramanyam
M.Ranmoorthy

T .Krihna Reddy
B.,Muniratnam
S.Rajanna
P,B.Naidu
B.Ramakriéhnaiah
P,Ibrahim |
V.Damodh&ram
K.Munaswamy
S.,Bhupal Reddy

AT HYDERABAD

21,
22,
23,
24,
25,
26,
27,
28,
20,
30,
31,
32;
33,
34.
35,
36,
37.
38;
39,
40,

AND

The Union of India represented by:

1, The Secretary, Ministry of Finance,

J .R . K. Reddy
C.Jayarami Reddy

Date of Order: 9,221994

1

R,.Chengalrayulu

N .Neeraiah

D.B,Rajulu

M.Suresh Kumir

8 ,Muni Reddy
O.Venkatamuni Chetty -
K.Ananthasayanam
P.Rahgaiah Chetty
M.Ghdna Shankar

S K.Rafi)

'S ,Nowshad -
S.M.Adinardayana Murthy
M.Deshai
P,Penchulaiah
N.Bhaskar

S.M,Rafi Ahmed
S.Mvwlali<abah -
M.Venkatramajiah

<+« Applicants,

. Department of Expenditure, New Dglhi;

2. The Secretary to Government, .
Depertment of Posts, New Delhi,

3. The Chief POSt Master General,

4. The Post Master General, Kurnocol,

5. The Superintendent of Post Offices,

P.0.S, Tirupathi.

.+ Respondents
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The

didture, Union of India, New Delhi,

2, The

“New

3. The
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8. One
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Secretary, Ministry of Finance, Departméht,o? Expen=

3ecretary tgo Government, Department of PPsts,

Delhio

Chief Post Master General, Hyderabad~-1i. . :

Post Master General, Kurnool,
Superintendent of Post Offices, P
cepy to Sri, KeSeReARjaneyulu, ad
copy to Sri. NiV.Ramanz, Addl. CG
copy to Libraryg CAT, Hyd.

spare copy.
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&b Sha v -
.U.S.,‘Tirqpathi.

vocate, CAT, Hyd,

SC, CAT, HYdo
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Counsel for the Applicants Mr,K.S.R.,Anjaneyulu

MI.N.V.Ramanajaﬁnh Case

Counsel for the kespondents

CORAM 2

HON*BLE SHRI A,B,GORTHI- :+ MEMBER (ADMV.) ~

HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER {(JUDL,)

(oxder.of the Divisior Bench delivered by

Hon'ble Shri #,B.Gorthi, Member (Admn,).-

_ The facts intthis OA and the issues raised
therein are similar to those im OA,511/91 which we have
séparately disposed of today. The only difference is .
that £he applicants in this_oa_arg_ﬁhq_employees of the
Department of Posts, _Thé respondents in the reply affidavit
have stated that the depaxthent is already seized:offther
matter, For the reasons stated in 0;A,511/91 this BA

is also dismissed, There shall be no order as to cests,

Copy of the order im 0,A.,511/91 may be enclosed

to this order also,

(T ,@ ANDRASEKHARA REDDY)
Member (Judl,)

\ o (A‘.B'V. GO%H'I)

Member (Admn, )

. 1
Dated ; 9th February, 1994 g!

(Dictated in Open Court)
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THE HON'BLE #R.T.CHANDRASELHAR REDDY
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Ad\m;ttcd and Interim Direcitions
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D:.s‘rﬁssed as withdrawn. 1 ZSFEBIQQQ

Dismissed for efault,

HYDERABAD BENCH, |

ected/ urdereo. ' ' ‘ T
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